Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 30.06.2026

Previous | Institution | Disposal Closing
Balance as Balance as
Sr.No. |District Name on on
01.06.2026 30.06.2026
1 Amritsar 10 1 0 11
2 Barnala 0 0 0 0
3 Bathinda 3 0 0 3
4 Faridkot 2 0 1 1
5 Fatehgarh Sahib 0 0 0 0
6 Fazilka 1 0 0 1
7 Ferozepur 1 0 0 1
8 Gurdaspur 0 0 0 0
9 Hoshiarpur 0 0 0 0
10 |Jalandhar 4 0 0 4
11 | Kapurthala 2 0 0 2
12 Ludhiana 12 0 0 12
13  |Malerkotla 0 0 0 0
14 |Mansa 1 0 0 1
15 |Moga 0 0 0 0
16 Pathankot 2 0 0 2
17 |Patiala 4 0 0 4
18 |Rupnagar 4 0 0 4
19 SAS Nagar 11 0 0 11
20 |Sangrur 4 0 1 3
21 |SBS Nagar 0 0 0 0
22  |Sri Muktsar Sahib 1 0 1 0
23 |Tarn Taran 2 0 0 2
TOTAL 64 1 3 62
U.T.Chandigarh 10 0 0 10




Details of pending Criminal cases/Ci

against MPs/MLAs in the State of Punjab as on 30.06.2026

Sr. District Name  [Name of the[Name of MP Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Total no.| No. of No. of Expected COMMENTS OF
No. Court Former |case assigned in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
SH. BALJINDER OM PARKASH| FORMER [STATE OF PC/9/2023 PBASO1- 20/09.07.2023 | VIGILANCE | 13(2) PC |5 YEARS 31.08.2023 | 31.08.2023 09.07.2023 05.08.2024  |Case is fixed for - 49 15 34 - (Case is fixed for
SINGH, AD&S]J, SONI PUNJAB VS 31.08.2023 | 015380-2023 BUREAU ACT 23.07.2026 for 23.07.2026 for
1 |Amritsar AMRITSAR IOM Prosecution Evidence. IProsecution Evidence.
PARKASH
SONI
SH. SANJEEV MS. FORMER [EX MLA CRA/336/2024 | PBASOI1- 28/18.07.2012 AIRPORT |417 R/w 120|3 YEARS 04.12.2024(Ap - - - 14/07/2026 - - - - - 14/07/2026
. KUNDI, GURIQBAL IGURIQBAL 020306-2024 AMRITSAR | B 471 R/'w peal against Arguments |Arguments
2 |Amritsar IAD&SJ, KAUR KAUR VS 120 B IPC Conviction
AMRITSAR STATE
SH. SANJEEV SH. LALJIT SITTING [STATE OF SC/453/2026 | PBASO1- 52/21.03.2026 RANIJIT 108, 10 YEARS 20.05.2026 | 05.06.2026 NA NA 09.07.2026 FOR - 53 0 53 - 109.07.2026 FOR
IKUNDI, SINGH IPUNJAB VS 013951-2026 AVENUE 351(3), CHARGE ICHARGE
3 |Amritsar IAD&SJ, BHULLAR ILALJIT 3(5),
IAMRITSAR SINGH 238,
IBHULLAR 115(2)
SH. PARINDER SH. - SITTING [STATE VS SC/342/2026 |PBAS010106| 39/24.02.2023 AJNALA 307 10 YEARS OR| 29.04.2026 - - 13.05.2026  |Case is fixed for 194 2 192 (Case is fixed for
SINGH, AD&SJ,| AMRITPAL IAMRITPAL 322026 LIFE 04.07.2026 for 04.07.2026 for
4 |Amritsar IAMRITSAR SINGH SINGH IMPRISONM Prosecution Evidence. Prosecution Evidence.
ENT
IMS. SUPREET SH. FORMER [BIKRAMIIT |[COMI/264/2016|PBAS030036 - SADAR 190 CRPC 2 YEARS - 18.11.2016 19.05.2016 18.11.2016  |Case is fixed for - 5 5 0 1 YEAR [Case is fixed for
KAUR, CIM, BIKRAMIIT SINGH VS 002016 U/s 499,500, 13.07.2026 for Evidence. 13.07.2026 for
IASR - SINGH SANJAY 501,502, Evidence.
5 |Amritsar MAIJITHIA SINGH & 120-B,34
SH. IOTHERS IPC
SANJAY
SINGH SITTING
MS. SUPREET SH. FORMER [STATE VS |CHI/2171/2021 [PBAS030211 203/2020 CIVIL LINES |U/S 188/270/6 MONTHS  (08.11.2021 27.03.2023 - 27.03.2023  |Case is fixed for STAYED BY 10 8 0 - (Case is fixed for
KAUR, CIM, MALKEET LOVE 232021 IPC OR FINE OF 29.08.2026 for awaiting |Hon'ble PHHC at 29.08.2026 for awaiting
6 |Amritsar IASR SINGH AR IKIRANPREE RS. 1000/- further orders from CHANDIGARH further orders from
T SINGH & Hon'ble High Court. CWP-PIL-29- Hon'ble High Court.
IOTHERS 2021(0&M)
MS. SUPREET  |SH. GURJIT - SITTING [ BHAGWAN [COMI/272/2025PBAS030125 NA SADAR  |U/S 499/5002 YEARS OR NA NA NA NA Case is fixed for - - - - - (Case is fixed for
KAUR, CIM, SINGH IVALMIKI 382024 IPC FINE OR 10.07.2026 for 10.07.2026 for
IASR IAUILA IVEER BOTH Consideration. (Consideration.
. SANGATHA
7 |Amritsar N VS
IGURJIT
SINGH
IAUJLA
MS. SUPREET - SH. ANIL FORMER [STATE VS |CHI/2107/2022 |PBAS030261 206/2021 SADAR  |188/269/2702 YEARS 21.12.2022 Charge yet to - Charge yet to be [No further order has been | STAYED BY 11 - - - INo further order has
KAUR, CIM, JOSHI RANJIT 802022 IPC and 51 be framed framed received from Hon’ble Hon'ble PHHC at lbeen received from
IASR SINGH AND National High Court. Case is CHANDIGARH Hon’ble High Court.
. IANOTHER Disaster adjourned to 18.07.2026 | CRM-M 45305- (Case is adjourned to
8 |Amritsar Management for awaiting further order 2023 18.07.2026 for awaiting
and 3 from Hon’ble High Court. further order from
Epidemic IHon’ble High Court.
Disease Act
MS. SUPREET SH. FORMER [STATE VS [CHI/212/ PBAS03- 09/2022 SULTANWIN| 188 IPC 51 |6 MONTHS  |13/02/23 13/02/23 - Charges yet to be |Case is fixed for STAYED BY 14 - - - (Case is fixed for
KAUR, CIM, BIKRAMIIT BIKRAMIIT [2023 004001-2023 D DISASTER framed 29.08.2026 for Hon'ble PHHC at 29.08.2026 for
9 |Amritsar IASR SINGH SINGH MANAGEM /Appearance. CHANDIGARH |Appearance.
MAIJITHIA IMAJITHIA ENT ACT CWP-PIL-29-
2021(0&M)
SH. SH. FORMER |STATE VS |CHI/252/2021 |PBASA10020 169/2020 AINALA |U/S 188/270|5 YEARS 10.09.2021 16.05.2023 NA NA INo further orders received| STAYED BY - - - 6 INo further orders
PALWINDER AMARPAL IAMARPAL 43-2021 IPC from the Hon’ble High Hon'ble PHHC at MONTHS [received from the
10 |Amritsar SINGH, SDIM, SINGH @ SINGH @ court. CHANDIGARH [Hon’ble High court.
IAINALA BONNY BONNY Same be awaited for CWP-PIL-29- Same be awaited for
03.08.2026. 2021(0&M) 03.08.2026.
MS. SH. VEER FORMER [STATE VS |CHA/476/2021 [PBASA10020 152/2020 LOPOKE |U/S 188/270|5 YEARS 10.09.2021 24.11.2022 24.11.2022  |No further order received | STAYED BY 8 2 6 6 o further order
SATWINDERJIT SINGH VEER 392021 IPC from the Hon’ble High Hon'ble PHHC at MONTHS freceived from the
11 |Amritsar KAUR, CJJID SINGH Court, Chandigarh. Same | CHANDIGARH Hon’ble High Court,
CUM JMIC, be awaited till 18.07.2026.] CWP-PIL-29- IChandigarh. Same be
IAINALA 2021(0&M) lawaited till 18.07.2026.
Barnala NIL




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
AN APPLICATION FOR| YES
EXEMPTING ~ PERSONAL| ( ORDER
PRESENCE OF ACCUSED| PASSED BY
AMIT RATTAN HAS BEEN }
FILED. FOR THE REASONS HON BL}ETF::\‘GH
DISCLOSED  IN  THE COCUWP THE CONCERNED
APPLICATION, HIS|
PRESENCE IS EXEMPTED|NO.16384-2024 ﬁ:ﬁz?_)\((l OFE&IE%.?EAS.?EEN
MS. FOR TODAY ONLY. AS PER||N WHICH THE o
BALWINDER STATE  OF PBBTO1- PS ORDER DATED 06.05.2026/ PERATION THREE EXPEDITE
. AMIT PUNJAB VS 7/7-A PC CHARGE NOT|DOWNLOADED FROM THE YEAR DISPOSAL OF
12 [Bathinda KUMAR, _ RATTAN SITTING AMIT PC/4/2023 004216- 01/16.02.2023 |\VIGILANCE ACT _ 17/04/23 NA NA FRAMED WEBSITE OF HON'BLE OF THE 34 0 34 (AFTER | THESE CASES BY
IAD&SJ, 2023 BUREAU HIGH COURT, CASE 1Is| IMPUGNED
RATTAN. ) : VACATIO AVOIDING
BATHINDA. PENDING BEFORE THE[PROSECUTION NOF | UNNCESSARY AND
HON’BLE HIGH COURT| SANCTION
FOR 17.09.2026  AND DATED STAY) LONG
INTERIM ~ ORDER IS ADJOURNMENTS.
CONTINUE. To comE up| 02.08.2023
ON 05.10.2026 FOR|/ANNEXURE P2
AWAITING FURTHER| IS ORDERED
ORDER FROM HON'BLE|  TQ BE
HIGH COURT. STAYED)
YES
(ORDER
PASSED IN
CRM-M-16839-
INO FURTHER ORDERS 2024 AS PER IAPPROXI
" WHICH THE MATELY
OF THE HON’BLE]|
INDERJEET SARUP STATE VS PBBT03005 THERMAL, [188/269/27 CHARGE NoTHIGH COURT| 208b T YEAR
13 [Bathinda _ CHAND FORMER [HARPINDE |CHI/495/2020 48/23.06.2020 X - 30.07.2021 NA NA RECEIVED. CASE S| 24 0 24 -DO-
SINGH, JMIC, 0512020 BATHINDA [0 IPC FRAMED STAY ORDERS AFTER
SINGLA R SINGH ADJOURNED TO
BATHINDA. 04.07.2026 FOR PASSED IN VACATIO
A CWP-PIL-29- N OF
AWAITING THE SAME. 2021 & CWP- STAY
PIL-112-2023
REMAINS
OPERATIONAL
)
SH. MAHINDER CASE IS ADJOURNED IAPPROXI
. INDERJEET | KANGNA KAUR VS. PBBT03005 THERMAL, |188/269/27 TO  02.07.2026 FOR MATELY
14 |Bathinda SINGH, JMIC, | RANOUT - SITTING KANGNA COMI/01/2021 0512020 48/23.06.2020 BATHINDA |0 IPC - 30.07.2021 NA NA - EVIDENCE OF - - - - ONE -DO-
BATHINDA. RANOUT COMPLAINANT. YEAR
In compliance to the
. lletter No. 1047 Spl dated
?;i.nl({l;han Kant S iate Vs Vigilance 13008 29.09.2020 and No.
15 [Faridkot |Additional NIL I;.“Sl}:‘ldﬁ.eﬁ Former  [Kushaldeep [PC/1/2023 PBFDOI- 13/ Bureau 13(2) PC and[10 Years 13.07.2023  INil Nil 24.11.2023 10.07.2026 for d INil 47 44 3 Years  207/SpL/ Gaz'flfl.ﬂ dated
Sessions Judge ingh Dhillon Singh Dhillon 002815-2023 |16.05.2023 Ferozepur 1208 IPC prosecution Evidence 27.05.2022 officer
ge, g has b
Faridkot Range lconcerned has been
directed to expedite the
lcase at the earliest
Fatehgarh Sahib NIL




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
21,24,25.27,
28,29,30/61/ (Case is pending for
o 85 NDPS lawaiting further order of]|
é ACT, IHon’ble Supreme Court
.. State of a 25,54,59 [Further orders from| of India (SLP (Cl. No,
Sh. Ajit Pal . N I Arms Act,66 N 2100/2024). The|
16 [Fazilka Singh, ASJ - | SukmpalSingh | giing | PUMO VIS INDpspizo00] S 35 dated Sadar |y ormation | 20 Year | 20.012024 | 20.01.2024 - Charge Not Honble Supreme Court off -y g 50 - - 12 year [concerned  presiding
- aira Anil Kumar S 05.03.2015 Jalalabad Framed so far. [India not received. Same .
[Fazilka N S Technology . - lofficer has been
@Nilu Q A ; be awaited till 10.08.2026. othicer o
N ct,Enhance sensitized to dispose of]
@ d offence U/s| the case expeditiously as
27-A,27-B per the directions issued
NDPS Act, by Hon’ble High Court
201 IPC
Ms.  Lukhvinder| - Satkar Kaur | Former State Vs PC/31/2023 |PBFZ01007 | 23/18.09.2023 VB 13(1)B, 10 years 14.11.2023 | 14.11.2023 - 07.06.2024 |06.07.2026 for Defence| No 48+4= 52 - 1 month [The Court concerned
IKaur Duggal, Gehri Satkar Kaur 9212023 13(2) PC Evidence 52 (43 ;
IAddl. Distt. &] Gehri & Anr. ACT and examined has been directed to
Sessions  Judge, 120B IPC +9 given make §trenuous
Ferozepur up) efforts to dispose of]
(Officer the case, at the
r;“queShEd the earliest and  no|
charge on| : :
17 |Ferozepur 26062026 FN) ladjournment be gl\{en
and Sh. Krishan| lexcept for the special/
Kant Jain, Addl. isubstantial reasons to
Distt. & Sessions be recorded on
chl)(i%c, FCT07CP115 moving  of  written
ihe 'ci;arrgezum:n lapplication by the
26.06.2026 F.N) iconcerned party
Gurdaspur NIL
Hoshiarpur NIL
AS PER THE]|
DIRECTIONS ISSUED|
IBY HON’BLE HIGH]
ICOURT VIDE LETTER|
DIRECTOR INO 1047 SPL GAZ-
OF COMPLAIN 11(10/15) DATED|
ENFORCEM TU/S44 & 29.02.2020 THE]|
ENT GOVT. DIRECTOR |45 OF THE ICONCERNED
SH. RAJEEV BHARAT OF INDIA OF PREVENTI VUDICIAL OFFICERS
18 JALANDHAR | K.BERI, ASJ, - BHUSHAN | FORMER | VS |COMA-242024 19101378 - ENFORCEME|ON OF THE| 7 YEARS - - 26002004 | NOTYET | ARGUMENTSAND | noTsTAYED | 64 0 64 5 YEARS [ARE BEING
JALANDHAR ALAS ASHU BHARAT NT, GOVT. MONEY o IDIRECTED TO TAKE]|
BHUSHAN OF INDIA |LAUNDERI EARNEST AND|
SHARMA NG ACT IPROACTIVE  STEPS
ALIAS 2002 IFOR EARLY)|
ASHU DISPOSAL  OF THE]|
ICASES PENDING
AGAINST SITTING|
IOR FORMER|
IMP/MLAS .
SH.
PARMINDER STATE OF U/S 7/7A OF,
AS];ND(I]TI.IIORT\‘?;’L SH. RAMAN PUNJAB VS PBJLO1 P$ PC ACT, FOR PWS DATE
19 JALANDHAR N SITTING | SUKHDEV PC/6/2025 - 14.05.2025/23 | VIGILANCE 61(2) 7 YEARS 14.07.2025 14.07.2025 09.04.2026 NA 90 0 90 1 YEAR -do-
DISTRICT & ARORA 011117-2025 - 09.07.2026
VASHIST & BUREAU | 238,308(2)
SESSIONS OTHERS BNS
JUDGE
JALANDHAR
15.09.2021(SUP l‘,igm%‘gg;
01 MONTH |PLEMENATAR|' ¢’
DR. SUSHIL é)II\SIgI/{IA];X\II%\g STATE VS 188 IPC, 3 N;rgNO'l?H SIFCS]-II{\\/[I;\%{}?IF o 20.07.2026
> SIMRANIJIT .07..
20 JALANDHAR | BODHPCS, 2) FORMER | JASBIR | 4230021 |PBIL0301260) 273 DATED | DIVNO. 8, |ppy o o751 | pvpRISONM | SINGH BAINS | g\ BAINS NOTYET | AWAITING ORDER | NOTSTAYED | 7 0 7 SIX -do-
CIM SINGH AND 52021 17.09.2020 JAL. AND AND FRAMED MONTHS
JALANDHAR BALWINDER OTHERS DM ACT | ENT/FINE | gaA1 wINDER FROM HIGHER COURT
SINGH BAINS Rs 200 TO | SINGH BAINS | BALWINDER
1000~ | PRESENTED |SINGHBAINS
PRESENTED

ON01.11.2021)

ON 01.11.2021)




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
506-
IMPRISONM
ENT FOR 2
YEARS, OR
DR. SUSHIL STATE VS FINE, OR
BODH, PCS, SHEETAL SHEETAL PBJL0301608 63 DATED DIV NO. 6, BOTH, 509- 08.07.2026 SIX
21 JALANDHAR CIM ANGURAL FORMER ANGURAL CHI/851/2018 72018 18.05.2017 JAL. 506/509 IPC SIMPLE 21.05.2018 | 21.05.2018 06.06.2022 CONSIDERATION NOT STAYED 5 5 0 MONTHS -do-
JALANDHAR & OTHERS IMPRISONM
ENT FOR 1
YEAR, OR
FINE, OR
BOTH
The concerned Courts
have been directed to
make strenuous efforts
to dispose of the cases,
Ms. Vineeta - Manju Rana o . at_lhe earliest anc! no
22 [Kapurthala Luthra , Rana Gujit Sitting VsRana | COMI/12/2022 | PBKP030052 U/s 191,193, 50 09.02.2022 Preliminary Evidence, NIL adjournment be given
CIM. Kapurthala Singh Guriit Singh 22022 195,199 IPC 18.07.2026 except for Ihe_
> Kap ) g
special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party
MS. SHAGUN, State of us-
SDIM-CUM- Sukhpal Singh s Punjab Vs PBKPC10000 i 186,506,500, e Appearance
23 |Kapurthala ACISD, -- Khaira Sitting Sukhpal CHI/1/2026 732026 25/2023 PS Bholath 342,189,353, 7 years 13-02-2026 | 13-02-2026 -—-- - 24.07.2026 NIL 26 0 26 - -do-
BHOLATH Singh Khaira 120-B
[Comments - Kindly refer|
to the Hon'ble High Court
Letter No. 1047 Spl. Gaz-|
11(10/15) dated 29.09.2020|
lon the subject cited above.
186, 353, It is submited that, there are|
Sh. Harvinder 332,333, now total 12 cases falling
Singh, STATE VS 307,394, LIFE Cases is adjourned to e ot i
24 [Ludhiana Additional NA  PIMRANIT | poRMER | KAMALNIT |SC/36170/2013|P DO 113/19.062009 |  SADAR 1148, 139, 1y pRiSONM | 16.09.2000 | 07.06.2017 N/A N/A 01.07.2026 for 2 1 21 Around G Seasions
Session Judge, SINGH BAINS SINGH 008061-2013 LUDHIANA |120B, IPC ENT . . — one Year |y, . out of th I
X prosecution evidence. ivision. Out of these
Ludhiana IAND 25, 27, lcases 4 cases are stayed by
54,59 Hon’ble High Court as|
ARMS ACT reported by  concerned|
courts. It is  further|
submitted that strenuous|
lefforts are being made to|
dispose of the cases at the|
learliest.
307,427,148,14
9,506,188,336
PC AND
25,27,54,59
IARMS ACT
IAND 51
IDISASTER
Sh. Sumit Balla, STATE VS MANAGEME LIFE
. Additional SIMRANIJIT SIMRANIJIT PBLDO1- INT ACT 339 Prosecution Evidence for Around
25 |Ludhiana Session Judge, N/A SINGH BAINS FORMER SINGH SC/181/2023 004523-2023 19/08.02.2022 |SHIMLAPURI IAND 3 IMPRISONM | 21.02.2023 10.01.2025 NA N/A 06.07.2026 Not stayed 32 0 32 one year -do-
Ludhiana BAINS EPIDEMIC ENT
IDISEASES
IACT-375 AND
127
IREPRESENTA
ITION OF THE
IPEOPLE ACT-

900




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
Rigrous
Sh. Aashish STATE VS ;?tplrel::mcnn;
|Abrol, SIMRANJIT 376,354,354 ¢ 14.07.2026 for awaiting
26 [Ludhiana |Additional N/A Siﬁdgﬁgﬂqs FORMER | SINGH | SC/141/2023 g(?s%s)g.lz_ozs 180/10.07.2021 Dlxlglﬁw 2,506,120 | YO | 10.11.2021 N/A N/A N/A order from Hon'ble High 24 0 24 gﬁ";x -do-
Session Judge, BAINS & : OF IPC ir:: risonment Court. ’
Ludhiana OTHERS s
and liable to
fine
Yes
As per order of
Hon'ble High
Ms. Pavieen 176/177/181/ C"““l‘goclgM'M'
Singh, CAPT. ITO VS 186/187/193/ Awaiting order from ; .
27 |Ludhiana Chief Judicial N/A AMRINDER FORMER |AMRINDER (1:204]:421?2/016 3?81322-32-016 N/A N/A 199 IPC UPTY?EEE\S/EN N/A N/A 01/12/2016 NOT FRAMED | Hon'ble High Court for Cf((;\}lgl(\/lof(;\(/)[%é 4 4E( P;:::;r)y 4 3 months -do-
Magistrate, SINGH SINGH AND 277 21.07.2026 2019(0&M) and i
Ludhiana OF IT ACT CRM-M-14983-
2019(0&M) the
final order has
been stayed.
188,505, IPC
3
Singhe STATE VS DISPASE
. BSOS SIMRANJIT SIMRANJIT PBLDO03- DIVISION THREE Consideration on .
28 |Ludhiana I(;)/II;:ifs.tll:lctl10(:1::\1 N/A SINGH BAINS FORMER SINGH CHI/40627/2021 040627-2021 325/06.09.2020 NO.8 ?4CT, 1897, YEARS 13.09.2021 29.08.2023 N/A N/A application for 06.07.2026 Not stayed 7 5 2 3 months -do-
Ludhiana BAINS IDISASTER
IMANAGEM
IENT ACT
Ms. Pavleen BHARAT
Singh BHUSHAN STATE VS
. AOSANT Rvneet Singh|ASHU IRAVNEET |- PBLDO03- 353,186,34 Charge not On Arguments for
29 |Ludhiana ;Z/Il;leit;:;c:;mal Bittu FORMAR SINGH CHI/1014/2025 010263-2025 14/28.02.2024 | DIV.NO. 1 PC TWO YEARS| 07.03.2025 framed N/A N/A 06.07.2026 Not stayed 10 10 0 3 months -do-
T SANJAY BITTU
TALWAR
MS. Dazy
Bangarh,
= s IBIKRAM
ﬁl‘ji(?gilaolnal et SANJAY BIKRAM SINGH CRM/65/2016 PBLDO03- 500, 501, 12.09.2016 For Arguments on
30 [Ludhiana Magistrate SINGH SINGH SITTING |[MAJITHIA [(Old Case 04742016 N/A JODHAN [502, 120-B| 2 YEARS N/A N/A 12.01.2016 ( Notice of 0 (gn 006 NO 8 6 2 1 year -do-
gistral MAJITHIA VS SANJAY[Number)/ IPC accusation ) o
cum Civil Judge [coMI2372026 (e Cose Namber)
. L SINGH
Senior Division,
Ldh
MS. Dazy
Bangarh,
Additional Chief IMPRISONM
L. STATE VS 61-1-14 OF .
31 [Ludhiana ﬁg{‘;‘qﬂme N/A lS(ILI{IIE}?{E\E/PAID FORMER [KULDEEP (CHA/414/2023 5?12322_32'023 59/2023 DIVNO.5 [EXCISE E{I;Xlsg‘éé 26.07.2023 | 26.07.2023 NIL N/A 20'07'202;‘;‘: awaiting NO 9 0 9 1 Year -do-
cum Civil Judge SINGH VAID ACT 'WITH FINE
Senior Division,
Ldh
YES
294,188,269, , .
Sh. Gaurav STATE VS 160 1PC Honble g{fy‘; .
) Gupta, SIMRANJIT SIMRANJIT PBLDO3- prvision [ANDSIB 16 Awaiting orders from the cases
32 |Ludhiana Judicial N/A SINGH BAINS FORMER [SINGH CHI/17216/2021 0379112021 128/16.05.2021 NO.6 OF IMONTHS/FIN| 06.09.2021 N/A N/A N/A Hon'ble High Court for registered durin 10 N/A N/A 1 year -do-
Magistrate, 1st BAINS & : DISASTER |E OR BOTH 18.09.2026 10 perins
class, Ludhiana IOTHERS MANAGEM p 3
ENT of offence u/s
188,269,270 IPC
Proceedings stayed
vide order dated
08.05.2023 in
CRM-M-23232-
Sh. Gurinder STATE VS 2023 passed by the ABOUT 1
Singh, SIMRANIJIT Awaiting orders from | Hon'ble Punjab and
33 |Ludhiana Dudicial NA - [SRANIT | FORMER [SINGH cryi7215021 D0 20721102015 | PIVISIONT B3 186332 5 vEaRs 06.09.2021 N/A N/A N/A Hon'ble High Court for |Haryana High Courl| 16 0 16 eine -do-
IMagistrate, 1st IBAINS & - . ’ 03.07.2026 vide which trial
class, Ludhiana IOTHERS court ordered to MONTHS

adjourned the case
case beyond the
date fixed before the|
Hon'ble High Court.




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
Sh. Gurinder
Singh, RAJINDERPA E{]/;/?gl-’];:{;gT PBLDO03- 406,420,120 PROSECUTION
34 |Ludhiana Judicial N/A ; SITTING CHI/15991/2021 49/05.03.2015 DAKHA i 7 YEARS 14.10.2020 | 09.08.2023 N/A N/A EVIDENCE FOR Not stayed 21 5 16 2 years -do-
. L KAUR SINGH & 016766-2021 B IPC
Magistrate, 1st 15.07.2026
. IOTHERS
class, Ludhiana
APPROX
9
Dr. Jasveer
Singh, PRITAM STATE VS PBLDO3- 406,420,467, PROSECUTION MI?RI\é)TI\I}S
35 |Ludhiana Judicial N/A FORMER [SAYED CHI/67513/2023 84/23.06.2023 |RABHA NAG/468,471,120-(10 YEARS 11/12/2023 | 09/03/2026 - - EVIDENCE FOR NO 15 2 13 -do-
. SINGH 087858-2023 DATE OF
Magistrate, 1st PARVEZ B IPC 09.07.2026
class, Ludhiana FRAMIN
> G OF
CHARGE
Malerkotla NIL
Ms. Shilpa Nazar Singh  [Sitting Nazar singh coMr/ PBMNO- NIL City -1 Mansa| 500, 501, 2 Years NIL NIL 30/07/19 Not Framed Yet FOfll_he reasons meﬂlliOHEd in the NIL 6 nil 6 nil FO{hthe "e?SD"?S mentioner{
o . N lapplication, personal appearance in the application, persona
Adqn}onal Chief Manshahia V§. Bhagwant|  177/2019  |3001785-2019| 502, IPC of accused R. . Jolly and Naresh lappearance of accused R. S.
Judicial (Former MLA) Singh Mann IKumar is exempted for today Molly and Naresh Kumar is
Magistrate, 'vs Bhagwant MP lonly. Order of Honorable Punjab lexempted for today only.
Mansa Singh Mann land Haryana High Court dated [Order of Honorable Punjab
MP MLA 14.05.2026 received wherein land Haryana High Court
now laccused no. 1 is allowed to appear \dated 14.05.2026 received
through VC as per Rule 11.1 of \wherein accused no. 1 is
the Rules for Video Conferencing lallowed to appear through
for Courts enshrined under Punjab| IVC as per Rule 11.1 of the
& Haryana High Court Rules and Rules for Video
Order, Volume-V, Part-H, IConferencing for Courts
(Chapter-1. Accused No. 1 lenshrined under Punjab &
produced through VC. Ld. Haryana High Court Rules
36 [Mansa Counsel for the accused no. 1 land Order, Volume-V, Part-
requested at bar that he wants to H, Chapter-1. Accused No. 1
largue on the notice of accusation. produced through VC. Ld.
|Arguments partially heard. Case ICounsel for the accused no.
iis fixed for 20.07.2026 for the 1 requested at bar that he
remaining arguments on behalf of \wants to argue on the notice
both parties. Petitioner is directed lof accusation. Arguments
to appear before the Court as per partially heard. Case is fixed
lorder of Hon’ble Punjab and for 20.07.2026 for the
Harayana High Court as remaining arguments on
imentioned above on each and behalf of both parties.
every date. Adjourned on Petitioner is directed to
20.07.2026 lappear before the Court as
per order of Hon'ble Punjab
land Harayana High Court as
Moga NIL
Mines and
Minerals
(Development
land Regulation)
Act, 1957
imaximumt
imprisonment for
la term which may
lextend to five
21(1) of years, or with fine
. . lwhich may extend
Sh. Joginder Challan M!nes and |0 senty five
Ms. Ekta Uppal Pal son of Sh. presented on Minerals |thousand rupees,
-~ ppal Paras Ram, 06.06.2024 (Developmeior with both. 02.07.2024 02.07.2024 .
fdditional Rlo Dee StaeVs | cHan2/2025 | pepoor. | 088 | Taragam, g 2 Us: 379 (Charge (Charge For Prosecution For Prosecution
37 [Pathankot District and - P Former |Joginder Pal ’ dated District __|ipc imprisonment| 06-06-2024 A I— 9 Evidence for 07-07- No 18 10 8 .
) Nagar Colony, and transferred| 003823-2025 Regulation) |tor 3 years or fine Reframed on Reframed on Evidence
Sessions Judge, ) & Ors. 29.12.2023 Pathankot Y 2026
Pathankot Sujanpur, to court of Act, 1957, |orboth.  3)U/S 11-12-2025) 11-12-2025)
District Sessions on 379, 353, ;'353_’ 1PC »
mprisonment for
Pathankot. 22-08-2025 332, 186, two years, or fine,
34 of IPC

jor both. 4) U/S ;-
332 1IPC
Imprisonment for
3 years, or fine,
jor both. 5
U/Sec:- 186 IPC
Imprisonment for
13 months, or fine
of 500 rupees, or

both. 6) U/S:- 34




Sr.

IDistrict Name

Name of the

Court

IName of MP

IName of MLA

Sitting/
Former

Title of the|
case

No.|
d in the|

Case

Court

ICNR No.

IDate and number|
of FIR

[Police Station

Offence

Maximum

Date of filing|
Challan

Date of filing
charge sheet

Date of filing|
Criminal
Complaint

Date of framing
charge

Present status and its
next date

Stay, if any, by
higher court

Total no.
of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be

o

Expected
time of
completio
n of trial

OF|
&|

COMMENTS
IDISTRICT
SESSIONS JUDGE

38

Pathankot

Sh. Aasdeep
Singh, CJJD-
cum-JMIC,
Pathankot

Sh. Joginder
Pal son of Sh.
Paras Ram,
R/o Bani
Lodhi, District
Pathankot.

Former

State vs.
Sukhbir
Singh and
others

CHI/373/2025

PBP003002
9232025

95 DATED
01.12.2024

Taragarh

126(2),285,
190 BNS,
LATER ON
ADDED
191(2)
BNS,

U/s 126(2) :-

simple
imprisonment 1
month and fine
5000/- ,

U/s 285 :-
fine 5000/-
U/s 191:-2
years

15.07.2025

09-12-2025

09-12-2025

PW2 examined now the
case is adjourned to
02.07.2026 for
prosecution evidence.

12

10

For Prosecution
Evidence

£ 4

" e
month-of June;

39

PATIALA

Sh. Harjeet
Singh, ADJ,
Patiala

Madan Lal
Jalalpur

Former

State Vs
Harjeet Kaur
Sarpanch

PC/9/2022

PBPTO1-
008703-
2022

12/2022

P.S.
VIGILANCE
BUREAU

7PCACT

7 years

18.07.2025

13.07.2026
HEARING/ TALBI

every
effort will
be made
to
complete
the trial
as soon
as
possible

During-th
12026,  Application  for|
lexemption  of personal
lappearance of]
laccusedNaresh ~ Kumar,
Swaran Kaur and Dilawar|
Kaurhas been filed. Heard,
inview of the reasons
mentioned in the|
lapplication presence of|
laccused isexempted for|
today only.Prosecution has|
moved an application for|
providing theproceedings
register of  village

Sehra for the purpose
lof get thecomparison of]
lsignature  of  accused
Mohanijit Kaur. In view of]
thecontents of the
lapplication, said register is|
lordered to be given
tolnvestigating Officer for|
the purpose of comparison
lof signature ofaccused
Mohanjit Kaur with the|
direction to Investigating
Officer toreturn the same|
lafter getting compared the|
lsame and present]
lapplicationstands disposed
loff.Sanction to prosecute
lagainst accused
Gagandeep Singh @Jolly,|
Dilawar Kaur BDPO not
received. Same be awaited
till 13.07.2026.Case also
ladjourned for supplying
lcopies of challan

landdocuments  to the|
laccused persons and for|
larguments on charge as
well as forarguments on
lapplication for discharge of]
laccused Lakhvir Singh on
the saiddate fixed. Long
date is given on account of]

5, £
Summer-vacation




Sr.

No.

IDistrict Name

Name  of

Court

the|

IName of MP

Name of MLA

Sitting/
Former

Title of the|
case

No.|
d in the|

Case

Court

ICNR No.

IDate and number|
of FIR

[Police Station

Offence

Maximum

Date of filing|
Challan

Date of filing
charge sheet

Date of filing|
Criminal
Complaint

Date of framing
charge

Present status and its
next date

Stay, if any, by
higher court

Total no.
of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be

o

Expected
time of
completio
n of trial

COMMENTS
IDISTRICT
SESSIONS JUDGE

OF|
&|

4

S

PATIALA

Ms. Ekta
Sahota, CJM-
cum-ACJSD,
Patiala

SIMRAN
JEET SINGH
BAINS

Former

BRAHM
MOHINDRA
VS
SIMRANJEE
T SINGH
BAINS

COMI-
134/2018

PBPT03012
725-2018

COMP CASE

CIVIL LINES
PATIALA

499,500
IPC

7 years
imprisonment

01/08/18

defence evidence
10.07.2026

No

23

23

none

every
effort will
be made
to
complete
the trial
as soon
as
possible

During the month o
June, 2026,An|
lapplication for
lexemption from
personal appearance,
ofaccused and
icomplainant has been
filed. Heard. In view of|
theapplication,
personal appearance,
of accused and
icomplainant
isexempted for today|
only. Arguments not
laddressed. No DW is
present. Ld.
Counselfor
icomplainant
requested for an
ladjournment. In view
of request, casestands
ladjourned to|
10.07.2026 for|
remaining arguments|
land fordefence
levidence, if any,
isubject to last]
lopportu

4

=

PATIALA

Ms. Ekta
Sahota, CJM-
cum-ACJSD,
Patiala

Harinder Pal
Singh
Chandumajra

Former

State of
Punjab Vs.
Harinderpal

Singh
Chandumaijr
a

CHI1/854/22

PBPT03016
8962022

Sadar Patiala

177 MV
Act 1954,
133
Represanta
tion of
People Act
and
283,188
I.P.C

7 years
imprisonment

04.11.2022

04/11/22

04.11.2023

Prosecution evidence
for 10.07.2026

No

none

every
effort will
be made
to
complete
the trial
as soon
as
possible

During r{'h month o]
June, 2026, An
lapplication for
lexemption from
personal appearance
ofaccused has been
filed. Heard. In view of|
the application,
personalappearance
of accused is
lexempted for today
only. No PW s
present. Warrants not|
received back. Let,
non-bailable
warrants of arrest
of PW Harmandeep
Singh
Nijjar,Lecturar/Incharg
e FST and
remaining  official
witnesses be
issuedthrough SSP
office for
10.07.2026, subject
to last
lopportunity.Necessary
intimation be sent to|
the concerned
department. DO letter,|
bealso issued for said

date




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
During the month of
June 2026, Today, the
case was fixed for
icomplainant evidence.
Complainanthas
lappeared and closed
his complianant
levidenc vide her
1 13;;‘ 57(‘%)5 iseparate
75@ )-Y(i) ) every [statement.Since, the
A effort will complainant has
(i), 76 ff ill lai h
Ms. Ekta 78Y 79' be made [closed the evidence
) . Sweta Jindal M N to land as per the
Sahota, CJM- R Dr. Balbir i ; Ccomi/ PBPT03009 = Tripuri 351(1), . = = . For Appearance for = . :
42 |PATIALA cum-ACJSD, Singh Sitting |vs Or. Balbir| - 56472005 | 3762025 Patiala | 351(2). 30.09.2025 20.07.2026 No 5 complets mandate ofSection
Patiala ing 351(3) e trial which states that
351(4)’ as soon |no cognizance of an
356(1)Y as offence shall be taken
356(2) 3’(5) possible |by themagistrate
of B ! s without giving the
laccused an
lopportunity of being
heard. So, inlight of
the provision of law
contained in Section
223 BNSS. Let, notice
torespondents be
issued for 20.07.2026
Ms. Maniot N/A Ld. presiding officers
KaLl,lr Di;trict & Balbir Singh PBROO01- Sri Chamkaur323’324'32 Appearance. 27-07- are asked to decide
43 Rupnanagar y Balbir Singh  |Sitting vs state of |CRA/95/2022 |002406- 85/2011 . 5,506,34 N/A N/A N/A N/A PP ’ No 0 0 0 these cases
Sessions Judge, . Sahib 2026 " .
Rupnagar Punjab 2022 IPC expeditiously by giving
pnag shorty adjournments.
I’\(/l;ll.lrMS?;frtict & Mewa Singh PBROO1- Sri Chamkaur323’324'32 \Appearance, 27-07 W
44 Rupnanagar . Balbir Singh  |Sitting vs Balbir CRR/63/2022 002685- 85/2011 . 5,506,34 N/A N/A N/A N/A pp ’ No 0 0 0 -do-
Sessions Judge, . Sahib 2026
Singh 2022 IPC
Rupnagar
Sh. Ashish State vs PBRO03000 |10 dated Chamkaur 3—20’406'12 i'\rﬂni);li:qounn%ent Appearance, 27-07 P?J}Ji:r(.):cligh 1.5t02
45 R i ir Si itti i i .09. .03. .03. PeT ’ . ) -do-
upnanagar ;Zat:: ;\rCJM, Balbir Singh  |Sitting gldoar;Slngh CHI/6217/2013 5212011 b7 01.2011 Sahib B,465,467,4l0f 7 years 27.09.2011 29.03.2014 |N/A 29.03.2014 2026 CRM-M-13500- 16 16 16 ears do
pnag : 68,471 IPC |with fine 2023
Sohan Singh stayed by Ld.
SDJM, Sri Kanwar Pal VS Kanwar PBROA1000 . IPC 500,506 Appearance, Addl. Sessions
46 Rupnanagar | 0T | e .02. -do-
upnanagar Anandpur Sahib Singh Rana Former Pal Singh COMI/5/2022 00962022 IPC Complaint Complaint  |PC 2 Year N/A N/A 04.02.2022 N/A 10-08-2026 Judge, 4 4 4 2 Year do
Rana Rupnagar
Sh Dinesh SV\{aran Singh|Former Enforcement COMA/ PBSA01004 [ECIR/JLZO/2013JALANDHAR U/S ~ 45(1)7 YEARS 12.07.2017 |NA NA 09.10.2018 Prosecution  Evidence|No 68 67 01 of|1.5 The 9fficer has Abeen
Kumar Wadhwa Philaur — and Directorate (08/2017 6792017  DT.25.03.2013 |[ENFORCEM[OF PLMA on 07.07.2026 Prosecution |Year ~ gensitized to dispose
CBI-1 Punjab Avinash Vs Jagit ENT 2002FOR of .the case
’ - uma ’ Chander S agjt approx lexpeditious as per the
47 |SAS Nagar at Mohali Chahal & DIRECTORA [THE directions issued by
Mohali ors. TE OFFENCE Hon’ble Supreme
U/S 3 AND| Court
4 OF PMLA
Sh Dinesh Jaswant SinghSitting EnforcementCOMA/1/2024 |PBSA01000 [ECIR/JLZO/ JALANDHAR |U/S 44 & 45|7 YEARS 04.01.2024 |NA NA Charges Not|For Charge onNo 20 (0] 20 02 The .o'fficer has _been
Kumar Wadhwa| Directorate 2072024  [10/2022 ,ENFORCEM[OF PLMA Framed 10.07.2026 Years zfe"’s'“zet‘r’]eto d'sggzz
, CBI-1 Purleab, V§ Jaswant DT.23.05.2022 [ENT 2002 FOR)| lapprox lexpeditious as per the
at  Mohali Singh & ors. DIRECTORA [THE directions issued by
48 |SAS Nagar Mohali TE OFFENCE Hon'ble Supreme|
U/S 3 R/w| Court
SEC 70
AND 4 OF
PMLA
Sh Hardip Sadhu  Singh[Former  |State Vs|PC/25/2023  |PBSA01003 (06 dated 2023  |Vigilance 13(1)(b), |Life 05.05.2023 |05.05.2023 [05.08.2022  |Charges  NotlAppearance of accusedNIL 35 0 35 2-3 Year|The officer has been
Singh, Dharamsot Sadhu Singh 797-2023 BeuroFS1 [13(2) P.C.|lmpriesonme Framed 14.07.2026 lapprox z‘fﬁ"s"'zetf]e"’ d'sggzz
49 |SAS Nagar ADJ,Mohali Dharamsot Act nt lexpeditiously as per|

the directions issued
by Hon’ble Supreme|

Court




Sr. District Name  [Name of the[Name of MP [Name of MLA | Sitting/ [Title of the/Case No./CNR No. IDate and number|Police Station |Offence Maximum Date of filing Date of filing [Date of filingDate of framingPresent status and its Stay, if any, by |Totalno.| No. of No. of Expected COMMENTS OF
No. Court Former |case d in the| of FIR lleged punish Challan charge sheet |Criminal charge next date higher court of witnesses | witnesses time of [DISTRICT &|
Court Complaint witnesses | examined | remain to be |completio SESSIONS JUDGE
ined | n of trial
Sh Hardip| Sukhpal SinghFormer  |Directorate  [COMA/ PBSA01000 [ECIR/02/STF/  [ED U/s 44, 457 YEARS  [06.01.2022 |06.01.2022 |NA 27.10.2023 Prosecution  evidence|NIL 39 12 27 2-3 Year[The officer has been
Singh, Khaira lof 01/2022 200-2022 2021 of with fine fixed 17.07.2026 lapprox  |sensitized to dispose
IADJ,Mohali enforcement Prevention of the case|
50 |SAS Nagar Vs Sukhpal of  Money| lexpeditiously as per,|
Singh Khaira laundering the directions issued
/Act 2002 by Hon’ble Supreme|
Court
Sh Hardip Sunder Sham|Former State of|PC/60/2022  |PBSA01011 [19/15.10.2022 |Vigilance Uls 8 PC|7 YEARS [12.12.2022 [12.12.2022 |15.10.2022 18.09.2023 Prosecution  Evidence|NIL 25 3 22 =2-3 YearThe officer has been
Singh, Arora Punjab  vs| 762-2022 Bureau Act with fine 01.08.2026 lapprox  |sensitized to dispose|
IADJ,Mohali Sunder lof the case
51 [SAS Nagar Sham Arora lexpeditiously as per|
the directions issued
by Hon’ble Supreme|
Court
Sh Hardip Vijay Singla  |Former  [State ofPC/24/2022  |PBSA01007 65/24.05.2022  Vigilance Uis 7, TA7 YEARS[23.07.2022 [23.07.2022 [24.05.2022  |Charges  NotiCharge and|NIL 19 0 19 2-3 YearThe officer has been
Singh, Punjab  vs 420-2022 Bureau PC Act with Fine Framed Consideration lapprox |sensitized to dispose|
IADJ,Mohali Pardeep 08.07.2026 of the case
52 |SAS Nagar Kumar lexpeditiously as per|
the directions issued
by Hon’ble Supreme|
Court
Sh Hardip Sadhu  SinghlFormer  [State Vs|PC/30/2022  |PBSA01007 07 dated|Vigilance 7,7A,13(1) |Life 06.08.2022 |06.08.2022 |06.06.2022  |Charges  Not\Written Statement andNIL 89 0 89 2-3 Year|The officer has been
Singh, Dharamsot Sadhu Singh 860-2022  [06.06.2022 Beuro FS1 |(A)2) P.C.|lmpriesonme Framed reply 17.07.2026 lapprox  [sensitized to dispose
ADJ,Mohali Dharamsot Act nt gipedmg:;y as c":)"“:r
& Ors 120BIPC &( the directions issued
53 |SAS Nagar 409,420,46 by Hon’ble Supreme
5,467,468,4 Court
71 IPC|
/Added
Later)
Sh Hardip|- SADHU FORMER [ED VS|COMA/2/2024 |PBSA01-  [ECIR/JLZO/ ED Prevention |UPTO 7|113.03.2024 | 11.11.2014 18.03.2025 Consideration g 13 - 13 2-3 Year|The officer has been
Singh, SINGH SADHU 001985-  [11/2022 of  Money|YEARS WITH 14.07.2026 lapprox ~ Sensitized to dispose
IADJ,Mohali PHARAMSOT SINGH 2024 Laundering [FINE of  the case
54 |SAS Nagar ’ lexpeditiously as per|
DHARAMSO Act Uls the directions issued
T 44,45, 3,4 by Hon’ble Supreme
PMLA Court
Sh Hardip|- SADHU FORMER [ED VS|COMA/3/2024 |PBSA01- ECIR/JLZO/ ED Prevention |UPTO 7|14.03.2024 |- 11.11.2014 28.10.2025 Prosecution evidence | 28 6 22 2-3 Year|The officer has been
Singh, SINGH SADHU 002013-  {12/2023 of  Money|YEARS WITH 14.07.2026 lapprox ~ Sensitized to dispose
IADJ,Mohali PHARAMSOT SINGH 2024 Laundering [FINE of  the = case
55 |SAS Nagar ’ lexpeditiously as per|
DHARAMSO Act Urs the directions issued
T 44,45,3,4 by Hon’ble Supreme
PMLA Court
Sh Hardipl- Bikram SinghFORMER [State ~ VsPC/31/2025 [PBSA01-  [22/25.06.2025 |Vigilance  [13(1)(b), |UPTO 1022.08.2025 [22.08.2025 |- Charges  NotCharge and- 273 - 273 2-3 Year|The officer has been
Singh, Maijithia Bikram 008140~ Bureau 13(2) P.C/YEARS WITH Framed Consideration lapprox 5?”5‘“291‘; to dispose
56 SAS Nagar  [ADY,Mohali Singh 2025 Act FINE 04.07.2026 expeditiously as per
Majithia the directions issued
by Hon’ble Supreme|
Court
Sh Harsimranjt}- Bikram SinghFORMER (State ~ VsREMP PBSA01- State Crime  [25,27A,29 Challan  not Challan not presented- - - - - -
57 [SAS Nagar Singh, Majithia Bikram 002672- NDPS Act presented till same be also awaited
IADJ,Mohali Singh 2022 date for 04.07.2026
Majithia
Efforts
are being
. made to
58 [Sangrur Siigé:\,mljanggJ NA ShA'Ama“ Sitting C?Elfr:gé? 15/09.01.2024| PBSG01000 NA NA ﬁ?é’,ﬁzg' 7 years NA NA NA N/A Consideration on No 0 0 0 dispose
Sangrur rora Deepa 2702024 IPC 06.07.2026 the case
las early
as

possible
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ICourt

Name of MP
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[Date of filing|
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OF

IDISTRICT &

59

Sangrur

Sh. Munish
Singal, D & SJ
Sangrur

NA

Sh. Aman
Arora

Sitting

Rajinder
Deepa Vs
Aman Arora

34/14.03.2024

PBSG01002
3802024

NA

NA

323, 452,
148, 149
IPC

NA

NA

NA

NA

N/A

I/Argument on
20.07.2026

No

Efforts
jare being
made to
dispose
the case
las early
as
possible

60

Sangrur

Sh. Jagmilap
Singh Khushdil,
Civil Judge (Sr.

Div.), Sangrur

SBS Nagar

Mallikarjun
Kharge

NA

Sitting

Hitesh
Bhardwaj Vs
Mallikarjun
Kharge

COMI/40/2023

PBSG03006
9002023

NA

NA

499/500
IPC

2 years

NA

NA

06.06.2023

Not framed

Evidence on
06.07.2026

No

Efforts
are being
made to
dispose
the case
las early
as

possible

IThe Concerned
Officer was directed to
dispose off the case
on Priority basis

IHon’ble gh Court vide
1. Manjit Singh 188,269,270 Six g;dﬁrdﬁfsjgg'oz'zoz“
Sh. Amandeep 2. Kultar Singh IPC, 51-B months . .
61 (Tarn Taran Singh, ACJM,  |N/A Sandhwa Siting |2 VS 174/06.09.2021 [P BTT030026 276 dated SadarTam |0 er |6 Months  [06.09.2021  [06.09.2021  |N/A 03.06.2023 Further Orders /.y, o 11 9 2 after stay [nupinder Singh Grewal
IT. s Manjit Singh 602021 26.08.2020 [Taran 01.08.2026 land Ms. Justice Kirti
arn Taran 3. Laljit Singh IManagement gets . N
Singh, Judge in CWP-
Bhullar |Act vacated PIL-29-2021 (O&M)
land CWP-PIL-112-
Podceedings stayed-by—|
IHon’ble High Court vide
Three order dated 09.02.2024
188,269 IPC, months [by Mr. Justice
Sh. Jagjeet Singh. |Virsa Singh State Vs PBTTA10000 |113 dated 51B Disaster Charge not Further Orders / IAnupinder Singh Grewal
62 [Tarn Taran SDIM, Pati VA Valtoha Former | njit Singh |°2/03-01:2022 1yg5457 14.08.2020 |Valtoha Management[° Months |24.12.2021 24.12.2021  IN/A framed yet 14.08.2026 |Yes 10 0 10 aﬁe‘etsst“y land Ms. Justice Kirti
Act " & o [Singh, Judge in CWP-
acated 1pr1,-29-2021 (O&M)
land CWP-PIL-112-

023



Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2026.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title of the | Case No. CNR No. |Date and number off  Police Offence Maximum  |Date of filing| Date of filing Date of Date of  |Present status and its| Stay, if | Total no. of No. of No. of |[Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet filing framing charge|next date any, by | witnesses | witnesses |witnesses |of completion of|
the Court Criminal higher examined | remain to |trial
Complaint court be
examined
Exact time for
completion of
trial at this stage
cannot be
ascertained as
Status report case has been
r?r?fe::tlinit‘i)j:i:tg 1:::::1:; On perusal of the concerned file, Status report
307/119/109/ 21-11- .g N regarding pending investigation not submitted by the
MS_HARINDER State of 153/205 2023 submitted by the Faridkot investigating agency. Prosecution is directed to
1 | SIDHU, ADDL 0 Sukhbir Singh | £ | PunjabVs | sC/ | GIEOT | 07.08.2018, FIR SO 323/3/24/322/ Life |Before The| . 14 o993 | 0708 investigating 0 179 0 179 |sil panaing ang|  SUDMIt the same if any, positively on 18.07.2026
’ ) Badal Parkash | 105/2026| ~55g No 129/2018 Pg’ imprisonment |~ Court o 2018 agency. Prosecution Sm‘fjs e gn is In compliance of the letter no.1047 Spl. Dated
SESSIONS JUDGE Singh Badal 42711208 ASJ Faridk is directed to submit o 29.09.2020 and letter n0.907/Spl./Gaz.1.17 dated
IPC ot Punjab th if H awaited. 27.05.2022, Judicial officer concerned has been

e sgme irany, OWTV?r'lotn directed to expedite the case at the earliest.

positively on recreeISo:t t::t us

18.07.2026 investigation is

complete, the
court shall make
sincere efforts to
expedite the trial

Arguments not On perusal of the concerned file Exemption application was|
addressed by Counsel filed on behalf of Accused Sukhbir singh Badal, same was|

for the accused. lallowed for that day only in view of the averments mentioned
Adjournment sought. therein. Arguments not addressed by Counsel for the|
Case adjourned to laccused. Adjournment sought. Case adjourned to|
13.07.2026 for hearing IN SIX MONTH 15.06.2026 for hearing arguments on the application filed
SH. Rajinder Pal arguments on the PRELIMINA APPROX AS|ynder section 72(2) BNSS/ section 70(2) Cr.P.C by the|
MS.SONALI  |SUKHBIR Singhvs | NACT _|CHCHO03000 U/ 500,501 31.01.201| Charge ot |2PPlication filed under RY AND WHEN |applicant/Accused/ Respondent. On dated 15062026
2 SINGH 0 Former Sukhbir | 692/2017 | 692017 0 0 IPCq 0 0 0 7 framed vet section 72(2) BNSS/ YES 8 EVIDENCE 0 THE lagain Exemption application was filed on behalf of Accused
SINGH,ACJM ou amed yel. | section 70(2) Cr.P.C PROCEEDIN [Sukhbir singh Badal, same was allowed for that day only in|
BADAL Singh Badal by the 6 GS START |view of the averments mentioned therein. Another Last and
Applicant/Accused/ EXAMINED AGAIN final opportunity has been given for addressing arguments|

Respondent. Another lon 13.07.2026.

Last and final In compliance of the letter no.1047 Spl. Dated 29.09.2020)
opportunity has been land letter no.907/Spl./Gaz.ll.17 dated 27.05.2022, Judicial
given for addressing officer concerned has been directed to expedite the case at]

arguments. the earliest.
Case was fixed for
02.05.2026, 16.5.2026
SH on whigh dates str)]me
; accused persons have SIX MONTH
BIKRAMJIT moved exemption APPROX AS
MS.SONALI [Baliwinder [MAUTHIA MLA Samincer |, PSH lcncros00s ch P dumedto AND WHEN
. alwinder alwinder arge not adjourned to : .
3 SINGHACJM  [Singh IAND Former Singh 46543(/)2271.0 3022021 137/07.08.2020 26 U/S 188 IPC | Upto 6 Month [27.05.2021| 27.05.2021 0 framed yet. 22.09.2026 for YES 7 0 7 PRO1(-:'—I|EIEEDIN Case was not listed during the month of June 2026
Bhunder  |SH.MALKIAT Bhunder ’ addressing arguments
SINGH, on the notice of the GS START
EX.MLA accusation and for AGAIN

supplying the copies of|
challan to the accused
persons.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2026.

Sr.
No.

Name of the Court

Name of MP

Name of MLA

Sitting/
Former

Title of the
case

Case No.
assigned in
the Court

CNR No.

Date and number of|
FIR

Police
Station

Offence
alleged

Maximum
punishment

Date of filing
Challan

Date of filing
charge sheet

Date of
filing
Criminal
Complaint

Date of

framing charge next date

Present status and its|

Stay, if

any, by
higher
court

Total no. of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to

be
examined

Expected

ftrial

time|
lof completion of]

Comments of Ld.District & Sessions Judge

MS.SONALI
SINGH,ACJM

SH. HEERA
SINGH
GABRIA, EX
MLA

Former

State vs.
HEERA
SINGH
GABRIA, EX
MLA

PCH
4642/27.0
5.2021

CHCHO03006)
3012021

139/09.08.2020

26

U/S 188 IPC

Upto 6 Month

27.05.2021

27.05.2021

Charge not
framed yet.

‘Accused Angrej Singh
came present and
marked his presence.
On finding a prima facie
case under section 188
of IPC , charge against
the said accused has
been framed to which
he pleaded guilty and
not claimed Trial.
Arguments were heard
and vide separate
judgment of even date
accused Angrej Singh
has been convicted and
fined. No prosecution
witness was present or
served for 25.05.2026
Pws were ordered to be
summoned again for
01.09.2026 for recording|
prosecution evidence.

NO

THREE
MONTH
FROM THE
DATE OF
APPEARANC
E OF
ACCUSED

Case was not listed during the month of June 2026

SH.SACHIN
YADAV, CJM

N.A

SH.GURMEET
SINGH @
MEET , MLA

Sitting

STATE VS.
GURMEET
SINGH &
ORS.

PCH.4637
/2021

CHCHO03006)
2152021

324
DT.24.10.2020

SECTOR-
39, CHD.

U/S 188 IPC

Upto 6
months

26.05.2021

26.05.2021

Charge not
framed yet.

Vide order dated
09.02.2024 in CRMM
5886 OF 2024 , CWP-
PIL-29-2021 (O&M) &

CWP-PIL-112-2023
Hon’ble High court has

Stayed the Case

proceedings For
awaiting further orders

from Hon’ble High
court case adjourned
to 27.07.2026

No

APPROXIMA
TELY THREE
MONTHS

Case was not listed during the month of June 2026

SH.SACHIN
YADAV, CJM

Sh.
Bhagwant
Singh
Mann,MP
(Now CM
Punjab)

1. Sh.Harpal
Singh Cheema.
2. Master
Baldev Singh.
3. Ms.Baljinder
Kaur
4.Sh.Gurmeet
Singh Hayer

5. Sh.Manjeet
Singh
Bilaspuria
6.Sh.Aman
/Arora.

7. Sh.Narinder
Sher

8. Sh,Jai Singh
Rodhi

9. Ms.Sarabjeet
Kaur Manka

Sitting

State vs
Bhagwant
singh Mann

Pch
5143/06.0
9.21

CHCHO03012
0992021

01 Dt. 10.1.20

Police
Station
Sector 3,
CHD.

U/S 188 IPC

Upto 6
months

13.10.2021

13.10.2021

Charge not
framed yet.

Vide order dated
29.11.2025 passed in
CRMM No.14540 ,
15706, 22450, 24972 of
2023 proceedings are
quashed qua the
petitioners accused
namely Bhagwant
Mann, Aman Arora,
Baljinder Kaur, Manijit
ISingh Bilaspur, Narinder|
Singh Shergill and
Harpal Singh whose
name are clear from the
Memos of parties.
Ld.APP for the State
assisted by SHO PS-03,
Chandigarh placed on
record screen shot of
the SLP filed before
Hon’ble Supreme court
vide Diary
n0.21434/2026 against
the accused persons.
According to order
dated 22.05.2026 of
Hon’ble Supreme court
matter has been
adjourned to
16.07.2026. Case
ladjourned to 18.07.2026

for awaiting order of

Hon’ble Supreme Court.

16

APPROXIMA
TELY THREE
MONTHS
AFTER THE
VACATION
OF STAY
FROM
HON"BLE
HIGH COURT

On perusal of the concerned case file, Vide order|
dated 29.11.2025 passed in CRMM No.14540 ,
15706, 22450, 24972 of 2023 proceedings are
quashed qua the petitioners accused namely
Bhagwant Mann, Aman Arora, Baljinder Kaur, Manjit|
Singh Bilaspur, Narinder Singh Shergill and Harpal
Singh whose name are clear from the Memos of]
parties. Ld.APP for the State assisted by SHO PS-03,
Chandigarh placed on record screen shot of the SLP|
filed before Hon’ble Supreme court vide Diary
n0.21434/2026 against the accused persons.
According to order dated 22.05.2026 of Hon'ble
Supreme court matter has been adjourned to|
16.07.2026. Case adjourned to 18.07.2026 for|
lawaiting order of Hon’ble Supreme Court.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.06.2026.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title of the Case No. CNR No. |Date and number of,  Police Offence Maximum Date of filing| Date of filing Date of Date of Present status and its| Stay, if | Total no. of No. of No. of |[Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet filing framing charge|next date any, by | witnesses | witnesses |witnesses |of completion of|
the Court Criminal higher examined | remain to |trial
Complaint court be
examined
Order dated 30.04.2026
passsed by Hon'ble
1. Sh.Aman Arora. High Court in CRMM
[2.Sh.Jarnail Singh. no.12648 of 2026 with N
3. Master Baldev CRMM 17703 of 2026 APPROXIMA |On perusal of the concerned case file, Order dated
Singh received whereby the TELY THREE 30.04.2026 passed by Hon’ble High Court in CRMM
4.Ms.Sarabjeet Trial court has been MONTHS no.12648 of 2026 with CRMM 17703 of 2026
Kaur Manuke State vs peh d'{::‘ﬁiilt‘;rﬁ’?:ﬁ;fn"gfh AFTER THE Feceived whereby the Trial court has been directed to
SH.SACHIN 5. Sh.Kulwant » AMAN CHCH03151 U/S188, 186, pass the final order proceed with the trial and shall not pass the final
7 YADAV. CJM NA Singh Pandori Sitting ARORA & 1178/04.0 642022 76/ 06.10.2021 PS3 353. 332 IPC Upto 3 years |04.08.2022| 04.08.2022 0 18.03.2023 | |ito it leave of the Yes 17 3 14 VACATION lorder without leave of the court. As such this case
’ 6.Sh.Jai Kishan ORS 8.2022 ’ court. As such this case OF STAY |has been adjourned to 02.06.2026 for recording
o RS. has been adjourned to FROM  [prosecution evidence.
7. Sh.Maniit Singh 02.06.2026 for recording N On 02.06.2026 no PW was present. Case adjourned
- Sh.Manjit Sing prosecution evidence. HON"BLE o 02.07.2026 f di t d
8.Ms.Anmol On 02.06.2026 no PW HIGH COURT (o] 2026 for recording prosecution evidence.
Gagan Manni was present. Case
adjourned to 02.07.2026|
for recording
nrregrminn evidence
RFRREGHAGP-AUORRAG:
No.43340 of 2024
Hon’ble High court has
1. Sh.Bikram been received whereby
Singh Majithia the prohcefdingshare
. quashed qua the
(ZSISt:LnSa'\I/’IiIt_g:n h petitioners Daljit Singh
Cheo it Sing Cheema and On perusal of the concerned case file Vide order in
eema Maheshinder Singh. In CRMM No0.43340 of 2024 Hon’ble High court has|
(Ex.MLA). view of the said order b . N
) f een received whereby the proceedings are quashed
3. Pawan Tainnu proceedings qua o A N
(MLA sitting) accused Daljit Singh FIVE qua th_e petitioners DaIJl_t Singh Cheema and
4. Sh.Surieet and Maheshinder Singh MONTH Maheshinder Singh. In view of the said order|
ko (éx MLA) slt;tF?Avl\jl oeh U/S188. 186 L Zgiquuajneds-“ FRgM TI—?E proceedings qua accused Daljit Singh and
i _~ c , , - or the State Maheshinder Singh are quashed. Ld.APP for the
8 | grsActN Na S shama SNG& | sinH  |1904122.1 1000928 67106112001 | PS3 | 353,332, |Upto 3 years [22.12.2022| 22122022 | 0 et e ocoa on,|  Yes 18 0 18 | DATEOF tate assisted by SHO PS-03. Chandigarh placed on
’ 6.5h Prem Singh MAJITHIA & | 2.2022 334 IPC " | record screen shot of APPEARANC ecord screen shot of the SLP filed before Hon'ble
Chandumaira (Ex ORS the SLP filed before EOF Supreme court vide Diary no.21434/2026 against the|
r j . Hon'ble Supreme court laccused perséns. According to order dated
7 Sh Mahesh 214\22/92&? inst ACCUSED 53 052026 of Hon'ble Supreme court matter has
der Grewal M aooused pefgg:‘"ss been adjourned to 16.07.2026. Case adjourned to
(ExMP) According to order 18.07.2026 for awaiting order of Hon’ble Supreme
s S’h Kanwar dated 22.05.2026 of Court.
- Sh. w Hon’ble Supreme court
Singh Rozi (MLA matter has been
sitting) adjourned to
16.07.2026. Case
ladjourned to 18.07.2026
for awaiting order of
hla @ Ot
On perusal of the concerned case file, case is|
pending for prosecution evidence. No PW was|
, No PW was present FIVE  Dresent on 12.06.206. Case adjourned to 21.07.206
1S' Sr;;lzl;nnder State vs beh Ul on 12(1'06'20‘2 Case F’\Ig(())’I:IAT::E for recording remaining prosecution evidence.
ingh (Sitting . c adjourned to In compliance of the letter no.1047 Spl. Dated
9 Ysﬁbi/\*/cgm NA  MLA) Sitting ShéNar;]”ie’ 2076/03.1 cgg:ztész%zs 20/12.02.2023 | PS39 ? ;‘;13‘;2?28 Upto 3 years [02.11.2023| 02.11.2023 0 f(;’;‘rf]rsf ”e"tt 21.07.206 for No 21 5 16 DATE OF [29.09.2020 and letter no.907/Spl./Gaz.Il.17 dated
) ing 1.2023 199£,909, yet recording remaining APPEARANC|27.05.2022, Judicial officer concemed has been
ORS. 81PC . directed to expedite the case at the earliest. The
prosecution E OF e .
) Concerned Judicial officer has also been directed to|
evidence. ACCUSED | nake strenuous efforts to dispose of the case at the
learliest and no unnecessary adjournment be given.

. On perusal of the concerned case file,
covalatir:1€asnst/was \Witness/ complainant was present and cross-
resepnt and cross- WITH IN ONEexamined completely. No other PW was present.

P examined YEAR FROM Case adjourned to 03.07.2026 for recording
U/S 354 25.08.2023 remaining Prosecution witnesses.
SH.SANDEEP STATE VS. PCH ’ . CHARGE completely. No THE DATE :

10 | SH-SACHIN NA  [SINGH EX Former | SANDEEP |1558/28.0 CHCHO03022 4q4/31 15 o0p | SECTOR- | 354-A,354- 1 5 o |AT 9:25PM) 55 00 5093 | NA  |FRAMED on|  other PW was NO 45 4 4 OF In compliance of the letier no.1047 Spl. Dated
YADAV, CJM MLA SINGH 8.0023 4002023 26 B, 342, 506, BEFORE 29.07.24 resent. Case APPEARANC 29.09.2020 and letter no.907/Spl. /Gaz.ll.17 dated
’ 509 IPC Ld.CJM e present. 27.05.2022, Judicial officer concerned has been

adjourned to EOF THE [ " N
03.07.2026 for ACCUSED directed to expedite the case at the earliest. The

recording remaining
Prosecution
witnesses.

Concerned Judicial officer has also been directed to|
make strenuous efforts to dispose of the case at the
learliest and no unnecessary adjournment be given.




